
>-'

as

GEi^AL /PMINISTRAXIVE TRIBUmL
FHirC:IP,A^ B£^CH •

mvi DHJWI

C.C.P. KO. 241/91 in
O.A. ID* 9-30/86

D;E:iDED. ON : 13-04-1992

0. P. Sxivastava • Petitioner

-Versus-

B. K. Sir^h Respordent

CORm

THE HON'BLE .\a. JUSTICE V, S. MaLIA'VaTH , CHAIRIvlAN,

THE HON^BLH Ml. P. G. JaIN, MEMBER (a)

For.the Petitioner

For the Respondents

Shri P. N. Sharrna, Counsel

• Shri R. M. Bagai, Counsel

ORDER (CRaL)

Hon'ble Ivb:. Justice 3. Mai imath, Chairman ^

The reply f ^ed by the-respondents makes-it clear

that they, have made an order trs-ating the period from

9.9.1931 to 31.5.1935 as on duty and for payment of allowances

for the said period. The order further says that he shall

be deemed to have been placed under suspension iv.e.f.

31.5.1985 till 31.7.1989. These directions are consistent

with the judgment of the Tribunal. We are, therefore,:

Satisfied that the judgment has been canplied vdth. These

proceedings -are accordirgly dropped. No costs.

( P. G. Jain )
Member (a)

&

( V. 3 » fwalimath )
Chairman


